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The Committee was informed that the Hon'ble Chief Minister,Finance

Minister and the Minister of Legisaltive Affairs have desired, since

there has not been enough debate on the budget, a sitting of the

House may also be convened on Saturday the 28th March, 1998.

The

Business Advisory Committee was also informed that

notices for following new Bills have also since been received in the

Secretariat:-

b
2
3

pDelhi ¢hit FundBill, 1998

Delhi Bhartiya Chikitsa Parishad Bill, 1998

The Ministers of the Government of NCT of Delhi

(Salary & Allowances) (Amendment) Bill, 1998.

The Committee was requested to consider and allocate time




for these Rills also.
The Committee after deliberations recommended as under:-
1) The Indraprastha Vishwa Vidyalaya Bill, 1998 be taken
up for consideration and passing on Saturday the 28th
March, 1998.

2) The Delhi MLAs (Salary & Allowances) (Amendment) Bill:
and
3) The Delhi Chit Fund Bill

be introduced on 28H.March, 1998

Both these Bills i.e. The Delhi MILAs (Salary & Allowances)

(Amendment) Bill and the Delhi Chit Fund Bill, may be taken
up for consideration and passing on 30th March, 1998 and then
besides the conclusion of debate on Budget and the
Appropriation Bill.

The Business Advisory Committee also recommended that the

Delhi Chit Fund Bill may be taken up for consideration and passing
on 31st March, 1998.

The Committee authorised Shri Rajendra Gupta, Minister of
Legislative Affairs, and in his absence, Shri Alok Kumar to present
the Report in the House.

CHARTI LAL GOEL
CHAIRMAN

BUSINESS ADVISCRY COMMITTEE
DELHT

MARCH, 1998
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1: Shri Charti Lal Goel Chairman
Hon'ble Speaker
2o Shri Rajendra Gupta Member

Minister of Law, Justice &
Legislative Affairs

3. Shri Alok Kumar Viember

4. Shri Ram Bhaj Member

5% Shri Gauri Shanker Bhardwaj Member

6. Dr. A.K. Walia Member

T Shri Shoaib Igbal Member
SECRETARIAT

I Shri P.MN. Gupta Secretary

2 Shri S.K. Sharma Spl. Secretary
3e shri P.C. Agarwal Deputy Secretary

4, Shri K.L. Kohli ' Camittee Officer

The Committee was informed that the following Bills are pending

from the previsous Session.

Pending Bills

1. Delhi Chit Fund Bill, 1998 (Bill No. 3 of 1998)

- Pending for consideration and passing - Introduced
on 28.03.1998

2, Delhi Bhartiya Chikitsa Parishad' Bill, 1998 (Bill NO. 7 of
1998)

- Pending for consideration and passing - Introduced
on 03.04.1998
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3% Delhi Tax on Luxur-i.e‘s (Amendment ) Bill, 1996 as"‘.reported
by the Select Committee which presented its Report to
the House on 19th March, 1997,

4, Delhi Sales Tax on Transfer of Properties in Goods
involved in the Execution of Work Contract Bill, 1997
(Bill No.9 of 1997).

The Committee decided that the Bill at S.No.1 to 3 may
be 1listed for consideration and passing during the ensuing

Session preferably on the first day itself.

The Minister of Legislative Affairs informed that the
Government propose to seek supplementary grant from the House
and the Committee decided that the dsame could be 1listed on
Friday, the 25th September, 1998.

Fresh Proposals

The Minister of Legislative Affairs informed that there
was also possiblity of the following fresh legislative measures

being introduced in the ensuing Session:

(1) Delhi  Agricultural Produce Market ing (Regulation)
Bill,1998.

(2) Delhi Work Related Diseases ({Prevention anri Control)
Bill,1998.

(3) Delhi Historical Monuments » Archaeological Sites and

Remains Bill.
(4) Indraprastha Vishwa  Vidyalaya (Amendment) Bill, 1998,

The Committee decided that as and when the Bills and

their notices were received, the Secretariat may list them for
introduction keeping in view. the state of Business before the

House ,

Contd...3
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The Committee was informed about the Notices received
from Members under Rule 55 for Short Duration Discussion. of

matters of urgent public importance.

me Committee considered the urgency and importance of

211 the matters and recommended that the following topics may
be taken up for Short Duration Discussion on the dates as

indicated under:-

Recent increase in adulteration in edible
cil in Delhi resulting in several deaths
and caused a fear psychosis in the minds

of masses.

Ever rising prices of essential commodities
and the failure of the Government to check

the same.

Deteriorating law and order situation

in Delhi.

The Committee after deliberations and taking into
consideration the time available decided that the remaining

topics for Short Duration Discussion may not be taken up.

The Commitke authorised Shri Rajendra Gupta and in his

absence Dr. A.K. Walia to present the Report to the House.
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CHARTI LAL GOEL,’
CHATRMAN,
BUSINESS ADVISORY COMMITTEE

PLACE: DELHI

DATE : 24 SEPTEMBER, 1998




